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V .K , Lai Applicant.

versus

Union of InsSia ^ others Respondents.

Hon. Mr. Justice U.C.Srivafetava, V .C , 
Hon. Mr. A .B , Gorthi, Mg(fl»er,

(Hon. Mr. Justice U .C . Srivestava-, V .C .)

The applicant hag prayed that a direction 

b© issuecf. to the opposite parties to Appoint him 

immerZiately ontJis post of Messenger. The applicant 

is a McTWoer of Scheduled Caste community. It  appears 

that 3 posts of Messengers fell vacant in tha office 

of the CcjmmanAant, Command Hospital, Central Comman#.,
n

LuclQiov. Tha Employment iSxchange sponsored ths names 

of certain candidates including that of the applicant 

for the same. Inyt-fce selection, the  applicant was 

also selected and his name was pieced at No. 3. He 

vias, like others# to undergo me(?dcal examination# 

which he massed successfully. It appears that before 

appointment two posts wece cancelled. The applicant 

says that the opposite parties are not inclined to 

appijint him and thsy are  going to malce fresh selection. 

In this connection reliance has been mad® on the 

Ministry of Horn® Affairs (Department of Personnel 

& A^inistrative  Reforms) O.M. No. 22011/2/19~Sstt 

(D) datad 8 ,2 ,1983 , reference has been made to para

4 of til a same which reads as unuers

V'U



(

'‘Once a parson is  «2eclared successful accordir^ 
to the merit list of selected candidates, which 
is based on the declared number of vacancies, 
the appointing authority has the responsibility 
to appoint him even ie the niamber of vacancies 
unitergoes a change, after his name has been 
included in the list of selected candidates. Thus, 
wher© selected candidates are awaiting appointment 
recruitment shcul^ eithsr be postponed till all 
the selected candidates are accommodated or 
alternatileely intaXe fca: the nexr recruitment 
reduce* by the nianfeer of candidates already 
aw gating appointment and the candidates awaiting 
a|»p©intment should Ise given appointments first# 
before starting appointments frcjm a fresh list 
fran a subsequent requirement or examination#®

Prom the above it  is  clear that the cspplicant, el-houg 

hi-» ■ 1 included inthe selected applicants* list#

could be afyointed prior to appointment of any 

person whose name finds place in the subsequent 

selection. This is  precisely what the applicant has 

prayed for. The Ojsposite parties have not com© 

forward v^ith the case that,feJi» as the posts have 

been cancelled, his name also goes out of list  and 

he cannot b© considered* Accordingly, t he s^plicant

is entitled to the r^^lief prayed for and as such
<L

a direction ^  issued to the opposite peirties to 

co n si^r  the name of the applicant for ©j^pointmarst 

before any other person is appointed in the subsequf 

selection in terms of para 4 of the D.M. referred toj 

alrjove. In the circumstances of the case, there is 

no order as to costs.

Luclcnow Dateds 5 ,3 ,91*




